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[English] 2 4 for C ~ / S T ~  and otber 
Classes In Publlc is~ues 

Exbansion of Tea Industry in Sikklm c - - *- 

251 1. SHRIMATI D. K. BHAN- 2513. SHRI SOMJIBHAI DAMOR: 

%- WiTl the w x - m -  Will the Minister of F I ~  
ERCE be pleased to state : pleased to state : 

(a) whether thlrc is any proposal (a) Whether the Government pro- 
to cxpmd tea inustry in Sikkim whxt  pose to provide certain reservation in 
v s y  good quality of tca is produced; public issues for Scheduled Castes, 

Scheduled Tribes and other backward 
(b) if so, whethcr th: Union Govcrn- classes; 

m:nt havz sanctioned aqy f u ~ d s  for 
this purpose; and (b) if so, the details thereof; and 

(c) if SO rh: d-.t.tils th-.r:of and if (c) i f  not. the reasons therefor? 
not. the rc'aqons thcrcfor? 

THE MINISTER OF STATE IN 
THE OF STATE OF THE MINISTRY OF FINANCE THE MINISTRY OF COMMZRCE: SHRI RAuESHWAR THAKUR) (SHRI P. CHID4MB4RAM) : (a) (a, No. Sir, 

S i a i m  is d:cl lrcd 2s non-trditionsl 
arcJ for th: nurwsc of financinl assis- (b) Does not arlse. 
tanc:: under- T& Board's N.-w Tc.: 
Unit Financing Schcm: H o w c v . ~  (c) Reservation for Scduled Castes. 
fh:re ar: no proposals to c x p  ?d t:n Scheduled Tribes and other backward 
jndujtty in Sikkim . t pr.-smt. clasces out of the public lssue of capital 

1 %  not considered feasible or'desirable. 
(b) 1:nd (c) Do not arise. 

Wid~n iq  of Y h ' i 3 1  \ I  H gr rr I!: 
No. 31-4 in Sik'rirn 

2512. SHRIMiTI D K. R144V- 
D9Rf : WIII :h: M I ~ I , : : ~  of SUR- 
F.4CE TX iVSP3RT b: p':a\:J t o  
state : 

(,:) wh :rh:r ths Gov;rnment pr+ 
pos.2 to widen the National Hlghway 
No. 3l-A in SiMrim to provide c!oubl< 
lane facility 2nd ro encure fr:e ..nd 
smooth mo ,cm:nt of v:hicl: of . ll 
tYP-r ; 

(b) ~f so, th: t1.n: by wh'n!; &>nd 
(c) if not, the reasons thereof ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDJSH TY- 
TLER) : (a) to (c)  No, Sir. Current 
traffic docs not justify widening of the 
National Highway to two-lane stan- 
dards, and moreover the road passes 
through geologically unstable areas. 
Subject to  requirements, further im- 
provements on this National Highway 
will be taken up in the VIII Plan after 
it is finalisad. 

Litigation Branch of D.G.S.&D. 

2514. StJRI S O M J I B H W :  
Will the hlrnicter of COMMERCE 
be pleased to state : 

(a) the tot31 number oicases assigned 
to the Litigation Branch of the Directo- 
rate General of Supplies and Dis- 
posal> to handle arbitration procee- 
ciinps; 

(b)  the number of cs\es where this 
branch has failed to file any affidavit- 
~n-opposition within the time presc- 
ribed by the arbitrators: 

(c) the number of c393 awaiting 
sward pending over four months, 
one year. two years. three years and 
more than three years: and 

(d) the steps the Government pro- 
p o ~ c  to take to tone up this branch? 

THE DEPLTY MINJSTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED) : (a) From 
1986 onwards, 1010 cases haw 
rtferrcd to arbitration. 
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(b) No affidavits-in-opposition are 
filed, but only counter claim statements 
are filed in arbitration cases. In 6 
cases counter claim statements could 
not be filed in time. 

(c) Total p x d i n g  c . i e i  a - r  - 3 4  ou 
of which : 
Over 4 months . . . 309 
0v:r I p r  . + 20 
Over 2 years . 98 
Over 3 ycan . . 77 

(d) The working of the Litigation 
Branch is legal in nature and has to 
comply with legal procedures and re- 
quirements. Also the working of this 
branch is monitored as in the case of 
other branches of DGS&D and suitable 
action is taken as considered necessary 
from time to time. 
[Translation] 

\ 3 Credit-Deposit Ratio of Bihar - 
SHRI CHHEDI 

Will 
SHRI RAM LA--: 
KHAN SINGH 
YADAV J 

th: Minist:r of F I V ~ S C E  h: pleased 
to state : 

(a) the creditdeposit ratio of th: 
various States and Union Territories; 

(b) whether the creditdeposit ratio 
of Bihar i s  low a+ compared to smnc 
other states: and 

(c) if so, the steps taken by thc 
Governmen! to incrcasc the credit- 
deposit ratio of Bihar? 

THE MISISTER OF STATE 15: 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) State- 
wiw:Union Territory-wise Credit-Dc- 
pasit (C:D) ratio of commercial bank\ 
at the end of December, 199 i\ p v c n  
[n the enclollpd \[atemcnt. 
(b) Ye\, Sir. 
(c) The C:D Ratio i s  not the wlr 

indicator of Economic Development 
of a particular Statc/Region. The 
actual level of credit in relatian to 
totally mobilised deposits depend 

upon the Credit absorption capacity 
of the State Region. The banks have 
been advised to ensure that wide regi- 
onal disparities among various stat= 
in credit deployment are reduced and 
steps are taken to increase flow of 
credit to all productive and identified 
proposals in deficient areas. The 
progress in this direction is monitored 
by State Level Banker's Committee, 
State Governments and Reserve Bank 
of India on a regular basis 

Statement 

Name of the Slatel C:D 
U7ion Tcrri~ory Ratio 

I. NORTHERN REGION 
Haryana . . 
Himachal Pradcsh . 
Jammu & Kashmir , . 
Punjab . . . .  
Rajasthan . . 
Chamiigarh . . . 
h l h i  . . . . 

I f .  NORTH-E.4STERh: REGION 
A%am * .  . 
Manipur . . . 
Mcghalaya . . 
Napland . . 
Tripura . 
Aru:~achal Pradcsh . 
Sfirorarn . . . . 
Slkk~rn . . . . 

I l l .  EASTERN REGION 
Bihar 
O r i w  . 
West Rcngal . 
Anbnan & Nkoba~ . . 

IV.  CENTRAL REGION 
Madhya Pradah . 
Il'ttar Pradmh . . 

V, WFSTEKN REGION 
G u j a r a t .  . , . 
Mnharad~tra . . . 
Gas . . a .  

Bdrr & Nagar Haveti . 
Danm & Diu . . . 


